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	 In this application under Section 19 of the 

Administrative Tribunals Act985 the Petitioner prays 

for a direction to the Opoosite Partiels to give 

appointment to the daughter of the petitioner in the 

post of Extra Departmental Branch Postmaster either in 

the Arisandha 'Post office or in any other post off ±ce, 

2 	Shortly stated the case of the netiti-ner is 

that she is the wjdow0f late 7,bheya Charan !1ohanty who 

died in harness while rendering service Lo the Postal 

Deoartrnent.Her daughter Kanaklata had filed an application 

which forrted subject matter of O.A.No,501 of 1992 

is)osed of on 24.12b1992,praying therein for a direction 
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to the Opposite Parties to give a coml)assionate 

appointment to the petitioner jñorigjn1 Application 

No.501 of 1992 namely Kanakalata.This original 

application was  disposed of on Deceinbgrr24,1992 in 

which the learned 3ing1e Judge observed as follows: 

"I hope and trust,the Chief Postmaster 
General would extend his rnerfu1 
attitude towards the petitioner and try 
to give her an appointment in some post 
office in any cost whenever any vacancy 
occurs" 

We have heard Mr.Patnyak learned counse]. 

apparing for the petit i'mrer and Mr, shk Nisra, 

learned Senior 3tnding Cocese] (Central) 

Cocnsel aaecinj for ooh parties informed 

us that the selection process in respect of Extra 

iepartmenta1 Branch Postmaster,Arisandba Branch Post 

office is in orogress.thoigh no final orders have yet 

been passed, In  our opinion,no further direction is 

necessary to be passed in view of the observations 

of the learned Single Judge quoted above which is 

hereby confirmed by the Division Berch.Kanakalata 

had also filed another application forming subject 

matter of O.A.No.393 of 1993 disnosed of on August 27, 

1993,contined in Annexure R/3 to the couner,in which 

the Division Bench  ordered that Vanaa1ata wil] be at 

liberty to file an application for appointment to the 

post of Extra Departmental Branch Postmacter,risandha 

anch Post office and her case may be considered 
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loncwjth others ard wi,i oever is foind to be Suitable 

according to rues,lettcr of aPpointment be issued in 

his/her fvour.je are ture these judgments/directions 

buld be taken into  consideration by the aDrOorjate 4l 
autboritjes 

5. 	Thus,the application is accordingly disnosed 

of 1Cavinç the pr ies to be 2r their own costs•  

Nemher(Ad n tstrc) 	 VjcéChjrman 
O's F6 9L 
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